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 (NOx) पारा ( Hg) 0.03  mg/Nm3    * टीपीपी (इकाईयां) इस अिधसूचना के �काशन क� तारीख से दो वष� के भीतर         पBरसीमाK को पूरा कर�गी ।         ** इसके अंतग�त सभी टीपीपी (इकाईयां) हL, िजD ह� पया�वरणीय िनकासी �दान क� गई ह ैऔर संिनमा�ण के अधीन ह ै।  [फा.    सं. � यू-15017/40/2007-सीपीडN � यू]  डा. रािशद हसन, सलाहकार �ट� प�ट� प�ट� प�ट� पण ण ण ण ::::---- मूल िनयम भारत के राजप., असाधारण, भाग  II, खंड 3, उपखंड (ii) म� सं. का.आ. 844(अ) 19 नवबंर, 1986 �ारा �कािशत �कए गए थे और उनका पC चातवतO का.आ. 433(अ) तारीख 18 अ�ैल, 1987 ;  सा.का.िन 176(अ) तारीख 2 अ�ैल, 1996;  सा.का.िन. 97 (अ), तारीख 18 फ़रवरी, 2009 ; सा.का.िन 149(अ) तारीख 4 माच�, 2009 ; सा.का.िन. 543(अ) तारीख 22 जुलाई, 2009 ; सा.का.िन. 739(अ) तारीख 9 िसत� बर, 2010 ; सा.का.िन. 809(अ) तारीख 4 अ�टूबर, 2010, सा.का.िन. 215(अ) तारीख 15 माच�, 2011 ; सा.का.िन. 221(अ) तारीख 18 माच�, 2011 ; सा.का.िन. 354(अ) तारीख 2 मई, 2011 ; सा.का.िन. 424(अ) तारीख 1 जून, 2011 ; सा.का.िन. 446(अ) तारीख 13 जून, 2011 ; सा.का.िन. 152(अ) तारीख 16 माच�, 2012 ; सा.का.िन. 266(अ) तारीख 30 माच�, 2012 ; सा.का.िन. 277(अ) तारीख 31 माच�, 2012; सा.का.िन. 820(अ) तारीख 9 नव�बर, 2012 ; सा.का.िन. 176(अ) तारीख 18 माच�, 2013 ; सा.का.िन. 535(अ) तारीख 7 अग:त, 2013 ; सा.का.िन. 771(अ) तारीख 11 �दस�बर, 2013 ; सा.का.िन. 2(अ) तारीख 2 जनवरी, 2014 ; सा.का.िन. 229(अ) तारीख 28 माच�, 2014 ; सा.का.िन. 232(अ) तारीख 31 माच�, 2014 ; सा.का.िन. 325(अ) तारीख 7 मई, 2014, सा.का.िन. 612(अ) तारीख 25 अग:त, 2014 और अिDतम संशोधन सा.का.िन. 789(अ) तारीख 11 नव�बर, 2014 �कया गया था ।   
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 7th December, 2015 

S.O. 3305(E).— In exercise of the powers conferred by sections 6 and 25 of the Environment 

(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 

amend the Environment (Protection) Rules, 1986, namely:— 

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2015. 

    (2) They shall come into force on the date of their publication in the Official Gazette. 

2.  In the Environment (Protection) Rules, 1986, in Schedule – I, -  

 (a) after serial number 5 and entries relating thereto, the following serial number and entries shall be 

inserted, namely:— 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“5A. Thermal Power 

Plant (Water 

consumption limit) 

Water 

consumption 

I. All plants with Once Through Cooling (OTC) 

shall install Cooling Tower (CT) and 

achieve specific water consumption upto 

maximum of 3.5m3/MWh within  a period 

18
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of  two years from the date of publication 

of this  notification. 

II. All existing CT-based plants reduce specific 

water consumption upto maximum of 

3.5m
3
/MWh within a period of two years from 

the date of publication of this notification. 

III. New plants to be installed after 1
st
  January, 

2017 shall have to meet specific water 

consumption upto maximum of 2.5 m3/MWh 

and achieve zero waste water discharged”; 

(b) for serial number 25, and the entries related thereto, the following serial number and entries 
shall be substituted, namely:- 

Sr. No. Industry Parameter Standards 

1 2 3 4 

“25. Thermal 
Power Plant 

TPPs ( units) installed before 31st December, 2003* 

Particulate Matter  100 mg/Nm3 

Sulphur Dioxide ( SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 600 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3(for units having capacity of  
500MW and above) 

TPPs ( units)  installed after 1st January,2003, upto 31st December, 2016* 

Particulate Matter  50 mg/Nm3 

Sulphur Dioxide (SO2) 

 

600 mg/Nm3 (Units Smaller than 500MW 
capacity units) 

200 mg/Nm3 (for units having capacity of  
500MW and above) 

Oxides of Nitrogen  ( NOx) 300 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

TPPs ( units) to be installed from 1st January, 2017** 

Particulate Matter  30 mg/Nm3 

Sulphur Dioxide (SO2) 100 mg/Nm3 

Oxides of Nitrogen  ( NOx) 100 mg/Nm3 

Mercury ( Hg) 0.03 mg/Nm3 

*TPPs (units) shall meet the limits within two years from date of publication of this notification. 
       **Includes all the TPPs (units) which have been accorded environmental clearance and are    under 

construction”. 

[F. No. Q-15017/40/2007-CPW] 

Dr. RASHID HASAN, Advisor  
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Note: - The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, 

Sub-section (i) vide number S.O. 844(E), dated the 19
th
 November, 1986 and subsequently amended 

vide the following  notifications:—  

S.O. 433(E), dated 18th April 1987; G.S.R. 176(E) dated 2nd April, 1996; G.S.R. 97(E), dated the 

 18
th
 February, 2009; G.S.R. 149(E), dated the 4

th
 March , 2009; G.S.R. 543(E), dated 22

nd
 July, 

2009; G.S.R. 739(E), dated the 9th September, 2010; G.S.R. 809(E), dated, the 4th October, 2010, 

G.S.R. 215(E), dated the 15th March, 2011; G.S.R. 221(E), dated the 18th March, 2011; 

G.S.R. 354(E), dated the 2
nd

 May, 2011; G.S.R. 424(E), dated the 1
st
 June, 2011; G.S.R. 446(E), 

dated the 13th June, 2011; G.S.R. 152(E), dated the 16th March, 2012; G.S.R. 266(E), dated 

the 30th March, 2012; and G.S.R. 277(E), dated the 31st March, 2012; and G.S.R. 820(E), dated 

the 9
th
 November, 2012; G.S.R. 176(E), dated the 18

th
 March, 2013; G.S.R. 535(E), dated the 

7th August, 2013; G.S.R. 771(E), dated the 11th December, 2013; G.S.R. 2(E), dated the 2nd January, 

2014; G.S.R. 229(E), dated the 28th March, 2014; G.S.R. 232(E), dated the 31st March, 2014;  

G.S.R.  325(E), dated the 07
th
 May, 2014, G.S.R. 612,(E), dated the 25

th
 August, 2014 and lastly 

amended vide notification G.S.R. 789(E), dated 11th November, 2014. 

  

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064 

and Published by the Controller of Publications, Delhi-110054.  

20



21



22



23



24



25



FG
D

 w
or

k 
in

 p
ro

gr
es

s 
at

 N
TE

CL
 V

al
lu

r

26 26



FG
D

 w
or

k 
in

 p
ro

gr
es

s 
at

 N
TE

CL
 V

al
lu

r
27 27



28



29



No. 10/1/2019-St. Th.
Government of India
Ministry of Power

Shram Shakti Bhawan, Rafi Marg
New Delhi dated 20.01.2021

OFFICE MEMORANDUM

Sub:- Review of FGD timelines for implementation of new emission norms -
reg.

The undersigned is directed to refer to para 6(ii) & 6(iv) of the minutes of
the meeting chaired by Secretary(MoEF&CC) on 15.09.2020, that CPCB in
consultation with MoP and CEA to reconcile the progress status of each unit
against the committed timeline and also estimate timeline for compliance
based on progress made by individual units. Based on this assessment, CPCB
may propose a reasonable relaxation in time-lines due to COVID-19 Impact.

2. It is stated that Generation of Electricity is a de-licensed activity.
Hon'ble Supreme Court in its Order dated 07.09.2018 has already taken
cognizance of the Ld. ASG submission that Ministry of Power cannot exercise
coercive authority over units of State Government and IPPs.

2.1 Further, as Electricity is a concurrent subject, it shall be the mutual/
collective endeavor of the Central Government to ensure that electricity
requirements in the States shall not be affected.

3. The issue was discussed by the Hon'ble Minister of State (IC) Power &
NRE in a meeting chaired on 07.10.2020 and it was inter alia, decided that
based on the final commitment to be submitted by the States, in complying
with the emission control norms, so that electricity requirement in their States
is not affected and the reasons for delay so far, CEA will make an assessment
and propose to MoP a reasonable relaxation in timelines for each of the units
separately to be taken up with CPCB/ MoEF&CC.

4. Secretary (Power) chaired another meeting on 13.10.2020 with
Central Gencos, States and IPPs where developers were requested to submit
the final timelines to CEA. Now, based on the requests received by CEA from
most of the power utilites, unit-wise assessment has been carried out by CEA
in consultation with MoP.

4.1 It is assessed that Time Extension of 2 years to the existing CPCB
timelines may be considered for all units (on account of uncertainties/
delays due to COVID-19 pandemic and on account of other issues like
import restrictions, minimum local component condition under Atma
Nirbhar Bharat, liquidity crunch in power sector, credit refusals due to
high stress in power sector, regulatory delays etc.)
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5. Accordingly, the proposed FGD timelines for 448 operational units is
enclosed.

5.1 Further, for other plants/units that are getting commissioned after
01.01.2017 but had received Environment Clearance before 07.12.2015, shall
be allowed to operate on their date of commissioning (as also decided in
meeting on 30.07.2018 with Ld. ASG, amicus curies, MoEF&CC & others and
stated in para 11 (vi) in CEA's affidavit dated 20.08.2018) and time extension
for FGD installation for these units may be allowed upto December 2024.

5.2 Further, for Upgradation of Electrostatic Precipitators (ESPs) for
compliance to Sub-Particulate Matter (SPM) norms, the timelines shall be the
same as that of extended FGD timelines as also proposed in the plan
submitted earlier vide MoP letter dated 13.10.2017. However, plants that get
commissioned after 13.10.2017, shall comply with the revised SPM standards
from the date of their commissioning only.

5.3 No penalty may be levied on these plants before the proposed revised
timelines.

6. This issues with the approval of Hon’ble Minister of State (IC) for
Power & NRE.

Enclosed: as stated.

(Nishat Kumar)
Under Secretary to the Govt. of India

Tel: 23715507, Ext: 212

Ministry of Environment, Forest & Climate Change,
(Sh. R.P Gupta, Secretary)
Indira Paryavaran Bhawan, Jor Bagh Road,
New Delhi.
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